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CENTRAL ADMINISTRATIVE TRIBUNAL
. o
ADDITIONAL BENCH, CALCUTTA.

0.A.NO.: 571 [of 11996.

* |
DATE| OF DECISION :27-JUNE-2001.

1. The Geological Survey of India Stenographer's Welfare Association
[Government Registered], |through its |General Seceretary, Shri
M.Alam, having its office|at 27, Jawaharlal Nehru Road, Calcutta-
700 016. - , :

2. Shri Ninrajan Chattopadhyay, son of Late Bibhuti Bhushan
Chattopadhayay, date of pirth being May 26, 1944, work1ng! as
Stenographer Gr.II in the Headquarters of the Eastern Region of
Geological Survey of India at C.G.0.Complex, Salt Lake, Calcﬁtta
700 064, permanently res1d1ng at IC 564, Sa]t Lake, Calcutta 700
091.

3. Shri R.N.Raul, son of late G.B.Raul, date of birth being Janﬁary
02, 1957, working for gain as Stenographer Gr.II in Cenira]
Geophysics Division, Geological Survey of India Centra]
Headquarters [C.Hg.] at |15, Kyd. ‘Street,Calcutta-700 016, land
permanent residing at KB |635, Sector-III, Salt Lake, Calcuttar700
091. .;...APPLICANTS.

By Advocate :- Shri J.K.Biswas.
Shri S.K.Mitra.

'VS.

1. The Union of India, service through theJSecretary to'the Government
of India, Ministry of Mines, Shastr1 Bhavan, New Delhi-110 001.

2. The Secretary to the Government of India, Ministry -of F1nance,
Department of Expend1tureJ North Block, |New Delhi-110 001. '

3. The Secretary to the Government of India, M1n1stry of Personne]
Public Grievances and Pen51ons, Department of Personnel and
Training, North Block, New De1h1 110 001.

- 4, The Director General, Geo]og1ca1 Survey of India, 27, Jawahﬁrla]
Nehru Road, Calcutta-700 016. !

5. The Deputy Director General [P], Geological Survery of IndiaJ 21,
Jawaharlal Nehru Road, Calcutta-700 016, «++¢RESPONDENTS,

By Advocate :- Mr. M.S.Banerjee.

'C 0 R JA 2M

HON'BLE MR. JUSTICE S.NARAYAN, VICE CHAIRMA
HON'BLE MR. L.R.K.PRASAD, MEMBER [ADMINISTRMTIVE].

0 R D |EIR

JUSTICE S.NARAYAN, V.C,:- The 'applicant no.1, being the Geological

Survey of India Stenographer‘s Welfare Association [through itsvﬁenera1

Secretary] and two others [applicants no.2 & 3], presently working‘as
Stenographer Gr.II1 in the office of the Geo]og1ca1 Survey of Ind1a,
prayed for a declaration that the Stenographer Gr.II working in the

Geological Surveyiof India were entitled to the benefit of payfsca1e of

|
compade A b e e )



Rs. 1640-2900/- w.e.f. Jénhary 1, 1986, in terms of award dated, August

. |
18, 1989 [Annexure-Aq4], passed

dated, May 4, 1990 [Ahbexure-A/S],

A/6]1, and 0.M. dated, January 3, 1991
| ’ v .
of India. By such a déc]aration the

the scales of pay of Stenographers

Centra] Secretar1ate. Whereas,

offices had been.placed in the sca]e of Rs.1400-40-1600-50-2300~ EB-60-
2600/- w.e.f. January|1, 1986, the

Secretariate Stenograﬁher‘s Service t

80-2500-EB-75-2900/- w.e.f January

2, - In regard to the disput

worthy of notice that the question

part1cu1ar group, or the demand

ground of parity or on higher respon

the controversy is sought to be reso

d1spute is also brought for adJudication in a Court of Law. Thus,

pertinent question ar1ses as to what could be [the scope for a judicial

interference in the matter whei

Tribunal. Therefore, it has first to be detefmined as to what is the

scope of scrutiny ﬂn the matter

apt to refer first t¢ the scope |of

into- the question before this Tribunal.

3. Therefore, at the verJ outset, we would hasten to recite
‘certain binding obseAvations of the
issue. Very recent]y? the Hon'bjle
Civil Appeal No. 3032 of 2000, arj
1999 [Dy. Director GFnera] of GSI

|
observation in the fo]llowing terms :

Ordinariwy the Courts

by
0.

: 0.A.NO.: 571/96

the Board of Arbitration, 0.M.
M; dated, uu1y_31, 1990'[Annexure-

applicants demanded for parity in

the Stenographers in Sub-Ordinate

1,

of

Stenographers in Gr.'C' of Central

ad been provided scale of Rs.1640-

1986.

> raised in| the instant 0.A., it i

of fitment of staff/officersv1n

sibility, jis very often raised an

lved either by referrlng the matte

ah issue is|dragged to a Court or

~to a Board of Arbitraﬁion or Pay.Revision Commission and at times, the

by a Court of Law. Here, it would be

scrutniy before it is needed to' go

|

Hon'ble Supreme Court on the above

Supreme Court while deciding the

sing out of SLP [C] No. 15394 of

& Anr. Vs.| R.Yadaiah & Ors.], made

[AnnexuretA/7], of the Governmeht‘:

of Sub-Ordinate Offices and the

S
:
higher pay-scale, either on the
nk
,’~

B S oS P

or Tribunal

|

should not go into the

questlon oﬂ f1tment of | the officers

a pay- scale thereto and

e ghere ar g o -

in a particular group or.
leave the matter to dlscret1on.aJd
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3. ‘ © 0.A.NO. : 571/9‘6

| |
expertine of the special| Commission like, Pay Comm1ss1onL

unless thé Courts find on material produced. that there 1%
o

1
some apparent error."

| | .
| . [Emphasis OursE

4, ~In the samebcase [supr%], the Hon'ble Supreme Court while

dealing an identical ﬁatteﬁ furter observed that the Full Bench of th

Calcutta had taken co%rect approach in ‘the matter and the Cuttack Bench

%

was not justified in Pranﬂ1ng the re11ef sought for and “further, thaW
_ the Tribunal at ﬁyder bad as lin error in grant1ng relief sough\

7

for following the earjier |decision of the Cuttack Bench in OA No. 17

\,

of 1994 and not noticing the subséquent Ful1 Bench order of the
Calcutta Bench of the [CAT. |Be it ilsovrecorded nere that the Full BéncA
| of_this'Tribunal at Falcu ta by an order dated; 3rd January, 1995;
passed in 0.A. No. l142 of 1991, in thé. case of GSI Employees
] Association & Ors. Vs. Union of Ipdia & Ors., reportéd in 1994f9J
AT[Full Bench] Judgments P 306, took a decision in no uncertain terms
that since the 5th Pay Comw1ssion had already beeh constituted, it will
be fit and proper thc th case ofathefapp]icants for granting them
minimum pay-scaie of Group |'C' employees, which|had been claimed for a

|
pretty long time, be examined by the isaid Commigsion.

5. Thus, if we proceed |on |the line qf observations made by

the Hon'ble Supreme CJurt hile approving the stand taken byvthe:Full
Bench of this Tribunaj from Calcutta'Bench, we are of the considered

opinion that an idenéia] issue has been raised in the instant case o
l

and, accordingly, it wou]d be expe d1ent and appropriate as well not to
!

1ay hands for Jud1c1a] int rference instead, [a reference be made to
¢

< thei;ﬂ“avuJEComm1ttee which has been already consituted subsequent to

the scale accepted andipro ided by the Central|Government pursuant to

the report of the 5th Fay C mmission.

6. In order to adee by [the guideline of the Hon'ble Supreme

Court in the instant [case| as well, we have [taken note of certain

features of the stand Jaken by the|applicants therein. On behalf of the




significant

40'

app]jéants, much emphasis was put

of the Board of Arbitration [JCM],

in Civil Appeal Reference No. 2

resolve the demand for parity in

. ) Ann
Ordinate Offices andhthe Central.

award that the Sténdgraphers in
existing scale of Rs.1400=40-1600~IB:59:2300ﬁ
scale of Rs.1400-40-1600-50-2300-

further determined that in all other respects

side 'shall stand rejécted. The award, therefore, did not'determihé trev

issue of parity on.principle'rather, it simply provided a_partitu]ar

scale of Rs.1400-2600/- which

Stenographers Gr.II in Sub-Ordinate Offices by issuance of office memo

dated, 4th May, 1990, by the Min

Annexure-A/5.

7. While & scale of

May, 1990 [Annexure-é/S], pursuant% to the award I[Annexure-A/4], t
demand of higher scia]g‘,' as lajd ‘by the As
Secretariate Serviéev and Gradﬁ 'C' Stenographers - of

| L
Secretariate Stenographer's Servicé, was acce

{ - l
dated, 31lst July, 1990, of the Mrni

and Pension in terﬂs of order dat

of 1987, passed by the Principal

this order, AnnexuréiA/G, the Sténographers

were provided with s¢ale of Rs.1640-2900/- anc

this regard was 'further made

[Annexure-A/7]1, of tﬁe said Minijstr

8. It was| thus, obvious, that si
provided to the Sten%graphers’of the Central

applicants also were tempted to.ciaim the s3

classes i.e., One to| the Stenogréphers of the

0

the scalesof

Secretariate.

R%.1400-2600

‘Stenographers in the Sub-Ordinat%' Offices

B%nch, New D

b

on theyaward

FB-60-2600/

istry of Finapce, Govt. of India, vide

fd, 23rd May, 1989, in 0.A. No. 1538

y.

to note that the two different| scales given to the two

Ministry of Labour, Govt. of India,

f 1986. This referencé was made to

the Sub-Ordinate Offices in the

was implemented in. the case of

by the memo dated, 4

sistant grade of Central

stry of'PerSonne1, Public Grievances

elhi of this Tribunal. By

y 0.M. -dated, 3rd January, 1991

Secretariate, the present

me scale. It waS‘fufther

0.A.NO.: 571/96

dated, 8th August,. 1989,

Stenographers in the Sub

It was determined in the

|

D

- shall - be” pickd sh.th

. The award, however,

“the claim of the staff

- was provided to t

he
I
"
L

Central

ded to by the office memo

of Central Sécretariate

.certain clarification in

nce a better scale was_

Central Secretariate and

!
(
|
1
t
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, |
' the,present4context.gQulte peculLr1py, what was urged on behalf of the
|

: ' . 1
context as well, Here; it would not be out o

|
l
0.A.NO.: 571/96

|

l , | |

the other to the §¢enographer of Sub-Ordinate Offices, were given on

the basis of the1r respective c1a1m exa‘1ned by different fonum

Whereas, the Stenographers in sub}ord1nate offices were given the sca]e

l
of Rs.1400-2600/- !w.e.f. Ist January, 1986, on the basis of the

the order  dated, 23rd May, 98§, of the Pr1nc1pa1 Bench of tn1s
Tribunal, as referred to above. B
| | :
9. In - any view of the!matter, now, when the pay-scale of
‘ ! ,
applicants and thatlof the Ste Ographers of |Central Secretariate. hawe

since been revised upon the repord of the 5t Pay Rev1s1on Commission

and ha&mbeen 1mp1emented as well, |all earlier scales stand superseded
and the matter now nFeds to be.exa%lned in its entirity, togetherwith

i. : : -
present applicants islthat a decisidn be taken|in the instant 0. A. on]r v

l
in context of the award [Annexur -N/4] and the 0.M, dated 31st July,

|

1990 [Annexure-A/6]. Meanlng theqeby, that the|relief be confined only
“1986 ti1l the implementation of

for the - per1od from lst January,

report of 5th Pay Rev351on Comm1ss1dn i.e., lst January, 1986, We are

unable to concur W1th this view for\the reason that the matter, as to

parity, has to be enam1ned 1n -1ti entirity [in context of present

place to mention, aS
submitted on behalf df the resp nd%nts, that| the 5th Pay Revtsion
Commission'has alreadyiexpressed itslopinibn With regard to the c]atn
of parity and has negat1ved the clanu. That being as such, the proper
course would be to ra1se the 1ssue only before thel&wuuM@QZComm1ttee
already constituted to deal with [the anamolies.

|

behalf of the emp]oyees; |

i o

10. - . Lastly, we%may refer to éhe certain|decisions made by one

as raised by and on |

or- the otherdBench,of.dhis Tribuna& at different points of time, which

were very much relied ubon by and \nbeha]f of 'he applicants. One of

such. decision was made% very receltly by - the Jaipur Bench of this

. i X . .
Tribunal as per order dated, 20th Aprill, 2001, in {0.A. No.383 of 1996

| |
3 |

|



AN

11,

|
|
I
|
i
l
I

[V.Varughese Vs. Union of India &

Bench of this Tribunal, as per orqer-dated

0.A. No.l51 of 1991 [Tarit RanfaniDas Vs.. Ur

| l
these orders, the scales of Rsll640*2900/— h

|

grade to which the applicants ofithe presel

$vo
Ors.] Yet another was, .

, 25th May, 2000, passed in

0.A.NO.: 571/96

|

N .
Guwahalti

ion of India & Ors.]. By

ave been provided to the

. L.
nt case belong. With all

humbleness, we find it difficurt%to contur
these orders and,instead, we haveébreferred
guideline, -
up-holding the 1order of

Tribunal [Calcutta Benchl, as alrea%y discusse

In the result, this OQA. is disp

o o
that reference, in regard to the diépute raise
|

as given by the Hon’q1e Supreme

- No.3032 of 2000,

with the stand taken in
to place reliance on the'
“Court in Civil.»Appe$1
the Full Beneh of thhs

r above. o l

psed of with a directiln

in the instant 0.A., bL

made to the Pay Anamo]y Commi tte aﬂready constituted after the report

of the 5th Pay Rev1s1on Commlssmnt A copy oi

instant 0.A. would be treated as b,
l

applicants for due consideration by the Pay

e referrab
would pass an appropriate reasoned erder with
i

presen

shall be no order as to costs.

\ cg_$:¥3 ' ' i
T ee
[L.R.K.PRASAD]

MEMBER[A]

t the application in the

|

tation on behalf of the

Anamoly Comm1ttee wh1ch4“

Y5 SWithin§ix nonths nence, = -
itmost expedition; There
A

e

. 1
[SNARAYAN]
VICE-CHAIRMAN
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